
IN 'H• CENTRAL DNINISTRATIVE TRIBUNAL 

CALCUM BENCH. 

 

0.A.No. 350/ 0 / 3g' 	/2017 

In te Matter of : 

An application u/s 19 of the 

A,T.Act 1985; 

-And- 

In the Matter of: 

Amiruddin Mallick, son of 

S 
	Late Abdul Majid Mallick, 

aged about 58 yrs., working 

as SubPostmaster, 	Arn1 

gora Sub-PosL OUice, Dist. 

P:aschirn Medinipur, Pin-7211 

residing at Habibpur, Mithu 

Masjid Chawk, P..0.MidflapOre 

Dist. bt PachimMédinipur, 

-721 101, West Benga1 

Applicant 

-vS- 

S 
	I) Union of India through the,  

Secretary, Ministry of ommun-

cation, Deptt. of Posts, Dak 

Bhawan, New Delhi-hO 001. 

2) The Chief postmaste ener 1 

W.B.Circ].e, 

Bhawan, C.R.Avenué, Kclkata-

700Ql2j 

S 



2 

3,. VTbe Director of Postal 

Services, sàuth Bengal Region, 
V 

YogayOg Bhawafl, C.R,AVeflUe, 

	

Kolkata-700 012, 	 V 

4The postmaster General, 

South Bengal Region. YogayOg 

thawan, c.R.Avenue, io1kat 

700 012. 	V 	 V 	
V 

5, The Senior $uprtEndert 

of Post Offices, M.dnapOre 

Division, Midnapore, Dist. 
V 

PaShitfl Medinipur, pj-721101. 

6. Sri Anizuddha BiSwaS, ASP 

Central Sub_DiVño  under Bankura 

P1st•al Division & Enquiry 

Officer, BankUra-722 101, V 

Respondents 	
V 



a 

No.O.A.350/1338/2017 
	

Date of order: 22.09.2017 

Córam : Hon'ble Mr. A.K. Patnaik, Judicial Member 

Hon'bieD r. (I s.) Nafldita Chatterjee,Mministrative Member 

fOre applicant 	:.Mr..K. Sarkar, counsel 

orthe.respondents : Ms. D. .Nag, counsel 

0 RDtIR(ORAL) 

Dr.(Ms.)Nandita Chatterjee, A.M. 

Heard Id. counsel for the applicant. The applicant has prayed for 

cancellation/withdrawal andor rescipdingthe chargesheet dated 09.02.2017 and 

the appellate order dated 26 072017 

Id. counsel Ms:.O. Nagiasfi1è&fMéflo4f Appearance on behalf of the 

respondents. 

Having heard both sides, we consider the application for 

cancellatiOn/withdrawal/rescindihg of the charge. sheet as premature at this 

stage. Accordingly the respondents are allowed to continue with the disciplinary 

proceedings as per the rules and regulations. 	The respondents are turtner 

directed to allow te applicant to inspect the listed documents' as mentioned in 

Annexure A/4 of the O.A. 

4 	With the- above QbserVtiOfl5 the Q.A. is disposed of. No ord.er  as to cost 

1 

(Dr. N. Chatterjee) 	 (A.K. 'atraik) 

Administrative Member 	 Judicial Member 

sb 


